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gress Governments in some State, Let us allow
them to function. When the Centre comes
in the picture, 1 shall allow any motion ; I
have po objection to that, but in regard to
the local matters where the Central Go-
vernment and Parliament do not come in,
we should avoid raising them here ; there
is no President’s rule anywhere now and,
therefore, we should try to avoid raising the
the local matters and should allow them to
function. (Interruptions)

SHRI HEM BARUA (Mangaldai) : 1
submit that the State Mipisters have made
a statement to the effect that arms and
ammunitions should be given to a certain
section of the people. Would that not
come within the purview of the Cenire 1?7
According to entry 5 of the Union List in
the Seventh Schedule to the Constitution,
it comes under the Centre.

SHRI JYOTIRMOQY BASU (Dismoend

Harbour) : The law and order is a State
subject.
MR. SPEAKER If the Ceutre or

Parliament is affected by that, 1 shall con-
sider how Parliament comes into the pict-
ure ; | shall see.

Now, we take up the next item, Mr,

V. C. Shukla.

12.30 hrs.
[Mr. Depuly-Spesker in the Chair.)

PUBLIC EMPLOYMENT (REQUIREMENT
AS TO RESIDENCE) AMEND-
MENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1beg 1o
move :

“That the Bill further to amend the
Public Employment (Requirement as to
Residence) Act, 1957, as passed by
Rajya Sabha, be teken into considera-
tion.”

This is a measure to amend the Public
Employment (Requirement us to Residence)
Act, 1957, for the second time. The House
will recall that there was un agreement
between the leaders of Andhra and Telen.
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gana when States were reorganized on a
linguistic basis. At that time it was con-
tended that the Telengana region of Andhra
Pradesh did not have enough economic
development ; the people did not have
opportunities under the ersiwhile Nizam
State to get the proper standard of edu-
cation and that was why they had not
had the necessary qualifications and could
not compete properly with the residents of
Andhra region of the new State. In pur-
suaace of the agreement that was reached
between the leaders of Andhra Pradesh, of
Andhra region and the Telongana region,
this Bill was brought forward for the first
time in 1957. 1 would mention the special
feature of this Bill. This applies to Andhra
Pradesh, Himachal Pradesh, Manipur and
Tripura. These are the four areas that are
covered by this  Bill,

As hon. Members might recall, there
was a case in the Andhra Pradesh High
Court in which a judgment was delivered
declaring u/tra vires section 3 of the Act.
After that particular provision had been
declared wlrra vires, the question arose as
to what should be done by us about it.
B:fore we could take this Bill through
Rajya Sabha, a Division Bench of the
Andhra Pradesh High Court considered
this matter and reversed the judgment of
the single judge and upheld the validitv
of this provision of the existing Act. lno
any case, to be on a surer ground, we deci-
ded to keep this provision and also fortify
it by a further amendment, and therefore,
we moved an oflicial amendment in the
Rajya Sabha which clarified the position
beyond any doubt, because the Andbra
Pradesh High Court had raised some
doubts regarcing the applicability, I
would briefly mention how clause 2 of this

Bill reads. This is the provision in the
Bill which is before the House and
which  was amended by an oflicial

amendment in the Rajya Sabha. [Ihis
will make clear the difference between the
original Act which is sought to be extended
for a further period of five years and the
pretent Bill. Clause 2 of this Bill reads
thus : _
“In section 3 of the Public Employ-
ment (Requirement as to Residence)
Act, 1957 (hereinaflter referred to as
the principal Act)—
(i) ip sub-section (1), in clause (c) for
the words ‘local authority", the
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words ‘local or other authority’
shall be substituted ;

(ii) in sub-section (2), clause (a)
shall be re-lettered as clause (aa)
and before clause (aa) as so re-
lettered, the following clauase shall
be inserted, namely :—

‘(a) “Himachal Pradesh”™  includes
the territories specified in sub-
section (1) of section 5of the
Punjab Reorganisation Act, 1966.°

These are the two consequential amend-
ments which we have made. One is in
consequence of the judgment of the Andhra
Pradesh High Court, saud the other isin
consequence of the reorganisation of the
State of Punjab, which increased the terri-
tories of Himuachal Pradesh.

SHRI P. VENKATASUBBAIAINL
(Nandyal) : On a point of order. The hon.
Mipister is referring to one judgment
with regard to the Electricity Board where

a certain judgment had been passed. Butl
1 would like to draw his attention to a
recent judgment passed questioning the

very validity of this mulki and non-mulki
issue, and over that there was a Division
Bench sitiing in judgment and they had also
delivered a certain judgment. An appeal
has been muace on that, and a stay has
been granted by the Supreme Court. So,
when the hon. M nls'er is pointing cut
this, | fear that he has not token into
consideration the judgment that has been
delivered in Andhra Pradesh questioning
the validity of the mulki and non mulki
cortificates. Perhaps, he is under the
impression that this relates only to the
employees io the State Electricity Board. |
think he mentioned it also. So, I want
to draw his attention 1o this additional
factor that has come into being afler
the introduction of this Bill in the Rajya
Sabha and which has been transmitted
with the amendments made by it.

SHRI VIDYA CHARAN SHUKLA :
We have considered this matter. There
are two questions before this House. One
is that this Bill seeks to extend the parent
Act for a period of five years. The second
question s whether this Bill bas any
relevance 1o tte question before the
Supreme Court. | think this subject

MAiCH 17,1969  (Regulrement as to Residence) 204
Amdt. Bill

has not been agitated before the Supreme
Court. So, this particular matter which I
bave presented before the House is not
sub judice: 1t may be that there was a judg-
ment of the Andhra Pradesh High Court
on a particular section and the validity of
that particular provision had bzen ques-
tioned ; but after that, a Division Besach
of the Andhra Pradesh High Court had
upset the judgdment of the single judge.
After that, some people have come to the
Supreme Court in appeal. But we are
here considering the gquestion only of
extending this Act by this Bill as passed
by Ruajya Sabha. And neither in the Supre-
me Court nor in the High Court huas the
validity of this Act been challengad......

SHRI P. VENKATASUBBAIAH
has been challenged.

HE {1

SHRI CHENGALRAYA NAIDU
(Chittoor) : A stay has been granted by
the Supreme Court.

SHRI VIDYA CHARAN SHUKLA
Neither the High Court nor the single
judge nor the Division Bench has declared
this Act as wir-a virer. This ASl was never
questioned.  Here, we are only considering
the question of c¢xtending this  Act for the
next five years. DBut 1 would ask the hon.
Member to state here on the floor of this
House with a sense of responsibility whe-
ther this particular Act has been challen-
ged......

What
and
the Supreme Court

MR. DEPUTY-SPCAKER
was the lssue before the High Court
on what issue has
graoted a stay ?

SHRI VIDYA CHARAN SHUKLA : 1
was just about to explain it when my hon.
friend had interrupted me with a poiot of
order. | was sayiog that this particular
issue related to secition 3 of the original
Act which we wanted to extend. The single
judge held that that particular section 3
covered only local authorities and did not
cover authorities like the Electricity Board or
the State Transport undertaking and so on.
That was the limited question before the
single judge.

SHRI P. VENKATASUBBAIAH ; No,
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Sir. On a point of order. May I explain
the position 7......

MR. DEPUTY-SPEAKER ! 1 shall
give him an opportunity later on.

SHRI VIDYA CHARAN SHUKLA :
The judge might have given various reasons
and cited fundamental rights and other
things in justification of his judgment ; the
judge might have givenm vurious reasons.
But basically the entire issue 1elated to
section 3 and related to employment oppor-
turities in bodies other than local bodies.
So, in the Rajva Sabha, we wanted 10 be
on the safer side und co, we added these
words "or other authority' after the word
‘local’. This amendmeut which we had
moved was accepted by Rajya Sabha. In
the meantime, a Divizion Bench of the
Andhra Pradesh High Tourt had gone into
the question and reversed the judgment
given by the single judge.

SHRI P. VENKATASUBBAIAH : No.

SHRI VIDYA CHARAN SHUKLA :
After that, the persons allected have come
in appeal against the judgment of the
Division Bench to the Supreme Court. |
am not aware of any other matter or any
other judgment or any other case regarding
this, except the one 1 have already referied
to.

SHRI P. VINKATASUBBAIAH
There are two  judgments by two  judges,
One judgment relates to an  appeal made
by some of the employees from Telengana,
that they had been refused appointment
under the Electricity Board and that the
ratio of 2 : 1 had not been adopted. The
contention of the judge was that particular
authority had not been mentioned in the Act
and, therefore, the appea| was thrown out,
and they had dismissed the appeal. That
Is a different matter altogether. That is
the first point. The second point Is  this.
Before apother single judge, namely Mr.
Justice Chinnappa Reddy, an appeal has
been filzd questioning the very validity of
the mu'kl certificate which entitles a per-
son 1o get employment in a particular area.
The judge has upheld the contention and
has sa‘d that no discrimination can be
made betwsen onc resident and anothcr
sccking employment in this country much
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less in a State. On that, there was an
appeal made to the Divislon Bench. The
Division Bench had only made a suggestion
that the surplus employees in Telengana
need oot be sent back to Andhra region,
but supernumerary posts could be created
in the Telengana region iiself and they
could be employed there. When these
things were going on, without even referr-
ing to this judgment of the High Court or
the Division Bench, an appeal has been
made in the Supreme Court, praying for a
stay. In fact, it was not an appeal but a
direct request for a stay to be given by the
Supremc Court. The Supreme Court gave
a stay order and made the stay absolute.

SHRI S. M. JOSHI (Poona) :
first section.

On the

SHRI P. VENKATASUBBAIAH 1
That was with regard to the gquestion of
validity of mulki and non-mulki. That was
with reference to the Electricity Board.
Actually, there were two judgments. In
order to get over that difficulty, in the
Rajya Sabha they have moved an amend-
ment clarifying that local authority means
any authority including an electricity board,
this, that and the other, to cover up the
deficiency in view of the earlier judgment.

I would like to draw the attention of
the hon. Minister to the fact that there
were two judgments. One was confined
to the Electricity Board and the other waa
with regard to the validity of the mulki
and non-mulki certificate.

MR. DEPUTY-SPEAKER : The hon.
Minister will have to clarify this position.
As the hon. Member has put it, a polat
was raised in a High Court before a single
iudge and that went to a Division Beoch
afierwards and now it is before the Supre-
me Courl which has granted a stay. If
that is so, if the stay has been granted on
the ground of discrimination, 1 am afraid
that if this House proceeds with this, it
will be covering 4 ground which is not yet
made clear by the Supreme Court. The
hon. Minister will have to make clear this
point ; if it involves a point of discrimina-
tion, then it involves fundamental rights
also.

If that polot isstill o dispute at the
highest judicial level, it would he difficult
for me 1o allow bim to proceed further.
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SHRI VIDYA CHARAN SHUKLA ;
May I clarify the matter which may not
require any further discussion ?

I have already clarified that section 3
of the original Act was struck down by the
single judge. That is agreed.

SHRI P. VENKATASUBBAIAH :
With regard to the Electricity Board.

SHRI VIDYA CHARAN SHUKLA :
After that, a Division Bench restored
the validity of that section regarding the
Electricity Board matter, Afier that, there
was another writ petition challenging the
validity of the Act itself, Now a stay has
been granted by the Supreme Court. But
it does not relate to the validity or other-
wise of this particular Act ; the stay grant-
cd relates only 1o the executive order of the
Siate Government. It has nothing 10 do with
the wvalidity of the particular legislation
before us.

SHRI K. SURYANARAYANA (Eluru):
No, no.

SHRI VIDYA CHARAN SHUKLA :
I have had this matier checked up.

MR. DEPUTY-SPEAKER :
the order 7

What is

SHRI VIDYA CHARAN SHUKLA :
As a result of section 3, the State Govern-
ment must have passed a certain order.
But that is distinct. 1f the Supreme Court
had stayed the operation of the High Court
judgment regardiog the validity or other-
wise of sec. 3, then his point would have
been in order. But the Supreme Court’s
order only relates 1o the order passed by
the State Government in pursuance of sec.
3, not to the legislation before the House.
If the stay order was in relation to the Act
which we are seeking to amend or extend
for five years, then the point would have
been valid. But that is not so.

SHRI P. VENKATASUBBAIAH :
He is making a fine distinction.

SHRI VIDYA CIHHARAN SHUKLA :
Whatever may be the executive order, we
are not discussing it here. If the Supremc
Court had said that there should be no

{ further uction on see. 3 or on this parti-
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cular Act, then we could not have discuss
ed it. But they have not said so. The
stay order is in connection with the execu-
tive order of the State Government in pur-
suance of the powers given to them under
sec. 3, but sec. 3 itsell has not been stayed
either by the High Court or the Supreme
Court.

SHRI P. VENKATASUBBAIAH :
As has been conceded by the hon. Minister,
in pursuance of sec 3, an execulive order
was issued by the State Government.

it g®o gRo WiNY : W97 T F@T
fa oy gur 9waez @ 9ol dfafed wic
Air-dfafedt & at ¥ gg ad Fa w@w
& fa% zaar & wer mar @ fr fam a0t
F FI2T AAT &, IIFT TIT WAX F
asrg adf qr v @y ) fas zgAr
gaH 2

SHRI P. VENKATASUBBAIAH :
Yes. Even assuming that they have not
directly challenged sec. 3, the | point is that
in pursuance of sec, 3 a certain action has
been taken by the State Government.
Against that, a stay was sought and given.
What will happen now ? If the Court
strikes down the executive order of the
State Goveroment, automatically sec. 3
also gets nullified.

[ am only trying to caution he Minis-
ter.  There is no hurry in pushing through
with this Bill even today, because the entire
matter is being taken up. Why can he not
wait for some time ti!l the Supreme Court’s
judgment is available io the light of which
be could take whatever aclion is necessary?
The impression should not be created that
we are passing this Bill to bypass the
Supreme Court. So far as I am conceroéd
—1I do not want to speak on behalf of
others—-1 wholeheariedly support this Bill.
But I would only say that by hustling
this Bill, it may create certain other reper-
cussions in view of the impending judgment
and it may complicate the matters further.

SHRI1 RANGA (Srikakulam) @ Ajising
out of this point of order, what was plead-
cd in that High Court and laier on came
to be pleaded heie also is this. Not enly
this oider was fllegal but Sec. 3 under
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which this order was issued was itself ille-
gal because it was argued before the High
Court there and which was being repcated
here also is that since the whole of India
is one and there can be only one typec of
fundamental rights and not diffcrent funda-
mental rights from State to State and people
are free to settle unywhere they like, find
employment anywhere they like. When
they ina e¢mployment, they should not be
disturbed at all mcrely because they aie
not supposed to be holders of domicilc and
s0 on. Since there should be no  discrimi-
nation whatsoever betwecn man and muan
and woman aod woman merely on the basis
that they do not belong toa particular
arca but they have been born somewhere-
else, like that, it would be wrong. It was
wrong for the Andhra Legislature to have
passed that legislation because that legisla-
tion was, according to them, unconstitu-
tional, The order that was passed also
under the wunconstitutional Act ol the
Andhra Government was alseo unconstitu-
tional. This was the argument that was
raised before that High Court. Now, a
single Judge held that petition as being
reasonable and according to the Constitu-
tion. Therefore, he had struck down that
order, questioned the validity of that sec-
tion and the Act. It was sent before a
Division Bench. The Division Bench up-
held that local legislation Then the matler
came up before the Supreme Court which
gave an interim injunction in an ex parre
maenner because the Government did not
inave the opportunity of going and pleading
against that.  The Government of Andhra
Pradesh sent their legal representatives here.
They pleaded before the Supreme Court
which discussed this matter once again and
came to the conclusion that first of all they
must make that stay order a permanent
one and then they would take up the sub-
stantive issue whether the Act is according
to our constitution. They would take it
up as soon as possible. It may also be
argued on behalf of the Andhra Govern-
ment that the question was of such an im-
portance and urgency that the decision
should be given immediately, The Supreme
Court has directed its own authorities to
sec that it is placed before them for final
hearing before the end of this month, if my
information s correct.  Thercfore it s
going to be tuken up by the Supreme Court.
It is going to give a dJecision whether the

—
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Aodhra Act is within the conslitution or

not.

Now before they give their decision if
we proceed with this Bill two things will
arise. It will be open to the representa-
tives of the Andhra Government also to
plead beforc the Suprecme Court that
Parliament has given a fresh consideration
to this matter knowing full well what has
happencd and what is happening and reite-
rated its own judgment, its own decislon
that it would be entirely within the view
to the cxtent that they may possibly have
a view at all in regard to the Constitution
and it comes within the purview of the
Constitution and it is constilutional aned,
therefore, the Parliament has passed it aod
then they would urge that particular fact
to be an additional argument in favour of
that Andhra Act against the petitioners be-
fore the Supremes Court.

Secondly, supposing by any chance, the
Supreme Court comes to the conclusion
that this Act that was passed by the Andhra
Pradesh Legislature is illegal and unconsti-
tutional, then, what would be the fate of
this particular thing which is only being
sought to be passed in order to give further
strength to it, a further lease of life?
Would it not then be cither for the lawyers
or others to question the validity of this
thing and then also say that Parliament has
domne a thing without proper respect to the
Supreme Court, that it has passed an Act
in the tecth of opposition or all the opin-
jons or of the doubls that muy be cast by
the Supreme Court ?  Therefore, 1 would
like 10 suggest to my hon. friend the adop-
tion of the suggesiion given by Mr, Ven-
katasubbaiah that they had better delay
the passage of this Bill, the consideration
of this Bill, till after the Supreme Court is
able to give its final decision in regard to
that stay order.

SHRI VIDYA CHARAN SHUKLA
rose—

SHRI K. SURYANARAYANA (Eluru),
The Supreme Court has takep up the matter
today. The vakils have come from Hydra-
bad ; they have come from both sides.
Ounly to facilitale the mallers, we are re-
yuesting for the time being that the Guvern-
ment may kindly adjourn or pusipone the
watter, But we arc oot opposiog It ; we
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want to have it done in a legal way. We
want to put the Andhra Government's
advice or the rights that were given already
in a legal way ; we want only to legalise it.
But already the Supreme Court has taken
up the matter today. They have started
that enquiry.

SEVERAL HON. MEMBERS rp e—

MR. DEPUTY-SPEAKER :
ticklish issue. T want to give a hearing to
all. There are two aspects. This law it-
self will expire on the 25th of this month
if we do not adopt it today. That is one
difficulty. But there is equally another
dificulty because what the hon. Home
Minister argued is that the appeal pertains
to the order. But the order is passed.

This is a

SHRI VIDYA CHARAN SHUKLA :
The stay order.

MR. DFPUTY-SPEAKER : That
executive order or whatever it is, was issved
under sectiom 3. Incidentally, once that
order is cballenged, then by implication,
the very section is being challenged. That
is the main opposition.

SHRI VIDYA CHARAN SHUKLA:
The judicial pronouncement about the vali-
dity of section 3 is the judgmcot of the
Division Beoch of the Aadhra Pradesh
High Court which upholds the coostitu-
tiopal validity of this law. (larerrupr on'.
May I submit that the siogle judge of the
Apdhra Pradesh High Court had said it
was pot valid. Tbe Division Bench rever-
sed the judgment of tbe single judge and
held it to be valid.

AN HON. MEMBER : Partly valid.

SHRI VIDYA CHARAN SHUKLA :
They have held it to be valid. But the
stay order which was mentioned by the
hou. Member relates to an executive order
that was passed by the State Government,

apd the:e people came up in appeal.
(Interruption’.

SHRI P. VENKATASUBBAIAH 1 The
judgment of the Division Bench has been
suspended by the Supreme Court.
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MR. DEPUTY-SPEAKER : What 1
have gathered from the facts from this
side is this. (futerruption). It is not a
party issue. A certain matter was raised
and the order of the local Government was
fssued under a particular section of this
Act. While chaliecnging the order, it is
very likely, from the facts parrated here,
that that section of this Act has been
challenged, and challenged on the ground
of discrimination. So, it would not be
proper for this House, (fwrerruprion) and
while passing a legislation we cannot ignore
certain things. It is not a question of con-
venience. ([nterruprion). 1 am only get-
ting a clarifcalion from the Minister fur-
ther. I am not shutting out any discus-
sion which is important.

SHRI VIDYA CHARAN SHUKLA :
It is an opinion,

MR. DEPUTY-SPEAKER Not
opinion. You have just mentioned that
it was an exccutive order, But while chal-
lenging the executive order, the qnestion is
whether that section itself is attracted or
pot. That is the main point.

SHRI VIDYA CHARAN SHUKLA :
May I submit again that if there was a stay
order of the Supreme Court, ([arerriptton)
saying that the operation of section 3 of
this particular Act is stayed, then there
would have been some validity on the point,
but the stay order of the Supreme Court
does not concern section 3 of the Act in
anyway. It coocerns only the executive
order issued by the Stale Goveroment. The
State Goveroment might have issued it in
pursuance of any Act.

SHRI P. VENKATASUBBAIAH :
We are only pointing out certain legal im-
plications. If he does not want to be
gulded by it, let him proceed with it.

MR. DCPUTY-SPCAKER : But 1t
would not be proper for me to allow that.

SHRI BAKAR ALl MIRZA (Secun-
derabad) :  There is difference of opinion
among the legal luminarics. In one way,
there is this inference that the execulive
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order has been stayed and therefore this
Act iiself is ultra vires. Now, the question
is this. This Bill is only an extension. If
that Act is considered ultra vires by the
Supreme Court, automatically this also
becomes void. Now the atmospnere in
Andhra Pradesh is charged with passion
and any step you will take will have re-
percussions there. [ plead that this should
be taken up now. If the order of the
Supreme Court goes against it, let it be
wiped away from the statute-book.

&t gRo TRo SN (A7) : SIreTE
watzg, waal fasga €16 & | 98 fF ag
YA 3N 2 97 wT 49F @WUA "ww
q 93 99 T AdfaT Ad awwr g
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ATEq A qA070 TA AT A aDHE gar d
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57 F1UF a3 71 3 1 99 37 ¥ f2e0@
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Itis one
o'clock now. We will adjourn for lunch
pow and meet again at 1400 hours wheo

we will take Il_up for a regular discussion.
Ii
LS

13.00 hrs.

The Lok Sebha adlourned for Lunch dil}
Fourteen of the Clock,
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The Lok Sablha re-assembled after lunch at

Jour minutes past Fourteen of the Clock
[Mr. Deputy-Speaker in the Chair]

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE)
AMENDMENT BILL —

Contd.

MR.
Ranga.

DEPUTY-SPEAKER : Shri

SHRI RANGA :
Sir...

Mr Deputy-Speaker,

SHRI VIDYA CHARAN SHUKLA:
Sir, 1 have not linished my speech.

MR. DEPUTY-SPCAKER : 1am sorry;
1 thought his speech was over,

SHRI VIDYA CHARAN SHUKLA : 1
have one more paragraph

SHRI R. D. BHANDARE (Bombay
Central) : What has happecned to the point
of order ?

MR. DEPUTY.-SPEAKER : 1 have
ascertained, that point of order his no
validity.

SHRI VIDYA CHARAN SHUKLA :
The only concluding thing that 1 wanted
to say in this respect was the request to
hon. Members of this House not to rake
up controversial matters during this Debate.
We know what is the situation in the State
of Andhra Pradesh. We wish them well.
We want that both the people living in
both regions should live in peace and that
there should be no dispute belween them
and there should be no heart-burning. We
koow the sensitive situation that exists
there. | am quite sure hon. Members who
tuke part in this Debale and who speak
on various issues would definitely take care
of all these aspects to see that no such
thing is sald in this House which may
flire up the fecling on this side or that
side. This is the only appeal that | would
like to make. 1 am sure hon. Members
will say things which will pave the way for
good snd perfect understanding between
the people of both the regions so that the
State of Andhra Pradesh can be runin a

17, 1969 (Requlrement as to Residence) 218
Amde, Bill

good manner for the progress of the
people.

MR.
moved 3

“That the Bill further to amend the
Public Employment (Requirement as to
Residence) Act, 1957, as passed by
Rajya Sabha, be taken consideration™.

DEPUTY-SPEAKER : Motion

SHRT RANGA (Srikakulam): Mr.
Depuiy-Speaker, Sir, 1 am glad my
hon. friend has struck quite a reasonable
and wise note and I hope in his dealings
with other issues also in this House he
would display just as much wisdom and
reasonable approach.  (shel Madhu Limaye
He has limited quantities). As he has said,
this is a very sensitive matter. We have
no objection to the extension of this Act
for another period of 5 years. But what
is happeoing in Andhra Pradesh is some-
thing of which the Home Minister here and
the Government of India and Andhra
Government cannot be very proud. If today
all that disturbance had tauken place and
are taking place the responsibility squarely
rests with the Government of India as well
us the Andhra Pradesh Government., Why
have these disturbances arisen ?  There are
so many reasons. | nesd not have to go
into all these reasons. But 1 wish to refer
to one thing.  There has arisen an impres-
sion among the people of Telengana that
the assurances that were given at the time
when Azdhra Pradesh was brought into
existence, the assurance of looking after the
interests of this region in regard to jobs,
in regard to professional activities, in regard
to industrial development and all that have
not been implemented, by the Andhra
Pradesh Government as well as Government
of India. It is wrong if the Government
of India were to think that just because
that assurance was given and it is embodied
in this Act, it would be the sole responsi-
bility of the Andhra  Government
alone. 1 know fully, at that time, the
central lenders were exiremely anxious to
consult the leaders of Telengana and make
that agree to the formation of Andhra
Pradesh. They were anxious to have a
separate Telengana State. For reasons best
known only to them, the Central leaders at
that time were not willing to let the Telugu
people have Iwo States instead of one,
Heavens would pot have fallen Il such a
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thing was done. It would not have created
any kind of new or bad precedent if people
speaking one language were to be allowed
to have two States. When yon have 6 or 7
States for people who speak Hindi, who
claim to be speaking Hindi, ] do not see any
reason why there should not be more than
one State for people speaking onc language.
But anyhow, for reasons best known to
themselves, they wanted to have only one
State for the whole of the Telugu-speaking
people who were living in contiguous areas
and they have called that State Andhra
Pradesh. But in order to conciliate those
people and rcassure the people of Tele-
ngana, they agree upon those assurances,
And what did they do 7 They passed this
law and then 1they created a council
consisting of Members of the lLegislature
huiling from Telengana alone, belonging 10
ull political parties. But you koow very

well that the Copgress people constituting
the majority parly there, naturally, the
majority party there has  always had a

majority representation in that committee.
Whether some of those Congressmen were
on the right or left side of the Ministers
who happened to be there for the time
being was another matter. But it was
under the cootrol of the Congress Parly,
the Congress leaders and the Congress
Ministers. Why is it that suddenly they have
come to realise that they have not  played
fuir with the people of Telengana and that
more than four thousand peopie from other
areas had come to be appointed in Tele.
ngana in various posts including the posis
of teachers, male nurses, women nurses in
hospitals, midwives and doctors and so on.
Why is it thut they had slept over this
whole business while so many people were
being appointed there in Telengana 7

Why did they do s0 7?7 Who was res-
ponsible for this? It was the Congress
Party and the Congress Ministers, the
Congress zila parishad presidents and the
Coopgress samiti presidents. They were the
people responsible. Was it a fault of these
young men, edveniurous young men,
educated and unemploycd young men who
were in search of jobs and who were in
search of service 7 They were not asking
for any kind of phjksha fruom amy seclion ;
they were qualified, and thev got themselves
educated and trained for various technical
jobs ; they went over to the various autho-
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rities which were all Congress and asked
them for jobs. Instead of appointing
them in the non-Telengana area, that is,
the old Andhra areas, they appoioted them
to wvarious posts in the Telengana area.
Who was responsible forit 7 Whose fault
was it 7 Certainly, it was not the fault of
those young men who got themsclves
educated and appointed. And when were they
appointed 7 They were appoiated duriog
the past ten to fourteen years and have
been working there. MNow, suddenly they
have been served with notices saying that
they have no business to be there and
ordering them to go back, and they were
given a notice of only ten or fifteen days.
It is no wender that some of them had
gone to the High Court and also to the
Supreme Court to seck redress. So, nobody
could blame them. It was not their fault.

How is it that just when the distur-
bance bagan to take place, the Chief Minis-
ter called a meeting of the Leaders of the
Opposition and also the Congress Party and
within twenty-four hours, they discovered
that more than four thousand people had
come to be appointed in the wrong way ?
It can only mean one thing, namely that
they knew what they were doing ; they
knew that they were doing a wrong thing :
they bad all that information and yet they
allowed these things to go on festering and
lestering. Al this time, the Telengana
MLAs kept quiet. The majority within
that Telengana sub-committee ulso kept
quiet, because it served their local interests,
their contrary interests. Now, suddenly
something has happened among the Coa-
gress people themseives. Two groups in
the Telengana area had beguo to vie with
each other and then to eye each other with
jealousy, envy and apoger. They wanted
to wreak their revenge against one another.
As long as the earlier Chicf Minister was
there, he was able to control them. Then,
another Chiel Minister came and he was
also able to control them. A third Chiefl
Minister has come and he has also been
controlling them so nicely and so tactfully
that everybody thought that God was very
kind to him, but suddenly God had turned
red against him. Now, they have begun to
fight. What happenzd 7 And whois the
sufferer ?

And that is exactly where the whole

trouble com:s. We want to divide our
country in such & manner thet there would
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be no civil liberties at all for people hailing
from outside Punjab and settling dowan in
Punjab or for people outside UP going and
settling down in UP and so on. Are we
going to persecule those people ? Similar
things had happened in Assam some time
ago, when the Bengal is were done so much
of injustice by the Assamese and other
people. The same thing is happening here.
It is just very much like the dispute between
the people of the Vidurbha and the rest of
the people Muharashtra. The Vidarbha
people also wanted to have separation, but
your Chief Ministers then were sumehow
managing to deal with those people without
this kind of thing happening.

SHRI 8. M. JOSHI i We have imple-
mented the agreement inroro while it has
been violated in Andhra Pradesh.

SHRI RANGA : Whether it has been
implemented or not will come to the surface
only when similar things as are happening
in Teleogana would come to the surface
there.

Many of our kisans from Andhra region
have gone to Telengana, settled down there,
purchased lands and begun to improve
agriculture and have developed themselves
into some of the most imporiant progressive
sections of ogriculturists.  Those people
are being discriminated against. Many other
people have gone there to various com-
mercial concerns and they were carrying
on their trade in various parts of Telengana.
They are being discriminated agaiost and
many other people serving there as (2achers
are also being discriminated against. While
all this was happening, what were the
Cepiral Ministers and other Minisiers in
Andhra Pradesh doing 7

The police were not prepared to give
apy protection at all. There was one
gentleman ; he wasa government officer ;
a koock was given at the door of his house;
he was called outside, and when he came
he did not know what happened ; when he
came out, kerosene oil was poured on him
and he was set on fire ; the man tried to
get protection from the police, but he could
not get in time any protection and so he
died. Several other things have happened
there. Women were perseculed, women
were dishonoured, any many families had
10 run away as though they were running
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away from Pakistan or some other allen
couatry.

DR. MELKOTE: That is a very
wrong statement. [ challenge this. This
is 4 wrong stalcroent.

SHRI RANGA : I stand corrected to
the extent that it is wrong. I am not
interested in making any wrong statement

here. I  know that women were
dishonoured....
MR. DEPUTY-SPEAKER : 1 would

like to tell the hon. Member that he should
observe a little caution about all these
things.

SHRI RANGA : T am trying my best
to be as cautious as possible and as self-
restrained as possible, campuared to the
horrible things that had happzned there
under the wery eye of law, and under the
eye of the police officers what I am narra-
ting here is nothing at all. I have known
people who have come over to Vijayawada
and various other places ; and wvarious
people huve written to me. They have met
so many of my fricnds there and have been
making even oral statements before them.
They have birn treated so badly, Whose
fault was it ?7 It was the fault of the
Governmuent here. The Government has
failed, and the Chief Minister has failed.
Why did they fail ? They failed because
of their criminal failure to implement the
assurances that had been given not just in
one year but over a period of years.
Successive Chief Ministers have been
making their contributions. That has led
to this consummation, and the present
consummation is the worst. Unless some-
thing is done to gst over this difficulty, it
would not be possible to have law and
order eaforced there. Some assurance must
be given Lo those people.

A suggestion has been made that it
should be taken over by the Government of
India, or by the President ? What would
be the use? It would only be a trans-
ference of madness from Philip the sobar
to Philip the drunk. What Is the difference
between the Chief Minister there and the
President bere ? It is an uncle and nephew
relationship only or even something nearer
than that, because here¢ is a Congress
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Goveroment and it is a Congress Govern-
ment there also.

Another suggestion that has been made
is that the present Chief Minister should
be made to resign. Well, there may be
something it. The Congress people them-
sclves are quarrelling among themselves,
and therefore, it is possible that if some
other Congressman becomes the Chief
Minister, poscitly some of those disaffected
Congressmen may come together and pacify
those common people who had got them-
selves excited over it and thereby possible
bring ubout some pcace ; 1 do not know,
but the local people cught to know this.
But it is the duty of the Government of
India, the Home Minister and also the
Congress Party to take expeditious steps at
the party lcvel as well as at the naticonal
level to see that the Ministry is reorganised
again in such a manner that they could
give assurance 1o the people of Telengana,
and also the people of the Andhra districts
that there would be impartial, non discrimi-
patory and effective and efficient and
instantaneous enforcement of the law.

The law was not being “enforced. It is
not quite clear as to whether it is being
enferced now. We heard of gheraos in
Caleutta and we found fault with the Left
Communists and Marxist Communists and
all the rest of them. The Ministeis 2ie
being gheraced even now in Telengana.
What do you say ubout it 7 We heard of
so many other horrible things happening
in various other places, the people of one
language doing things against the people of
another language. Here, there are all
people of the same language and of the
same area. And yet they are encouraged
and they are allowed to injure each other,
to harm each other, to abuse each other,
to weaken cach other. 1s this a good
thing ? s this a creditable thing I want
to kpnow. Isit creditable for the Home
Miristry, for the Government of India and
for all those authorities which are involved
in this particular business ? If you want
to give a Telengana State, we have no
objection.  Nobody hes any objection. |
do not sce the ieasonm why Telenguna
people should not have Telengana or
Vidharba people should not have Vidharba
except on what basis. On the basis of
money 7 Which State then is viable today
that you should ask Telengana (0 be viable
or Yidbarba to be viable ? Which State
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is so big that Telengana and Vidharba are
only too small and, therefore, they cannot
be separate States ?  If you must give, you
give it. 'We are not involved in it politi-
cally. Itis you who are involved. The
Congress Government is invoived ; the
Congress Parly is involved. If you want to
give, you give it. Il you do not want to
give, don't bother. Heavcns are not going
to fall. The people of Telengina are not
going to be injured, in any way, or unhappy
or disaffected either provided these assu-
rances are honourably and scrupulosuly
enforced.  Are they being enforced ? They
are not being enforced. It is admitted by
the Chief Minister himself,

What is the result of it from a financial
point of view? The Bench of the High
Fourt has given a judgment. What is the
Judgment? It is that all the surplus
officers need not be sent away from Tele-
ngana to Andhra but they may be kept
there as super-numerary people, How
much are you going to waste on it 7 More
than Rs. I crore every year. Whose grand-
father’s property is this ? Only the other
day, 1 said, the Government was interested
in wasting public money. As much as
Rs. 40 crores are being wasted on the so-
called public sector steel enterprises. Here
is unother white elephant they have created.
They are not going to waste Rs. | crore
on these officers. They are not going to
be affected at all. Their dearness allowance
will be there ; their provident fund will be

there ; their pension will be there. Every
contribution will be there. The people’s
money is being wasted over it. Instead of

doing this sort a 1hing, let them play falr
to the people. Let them behave in an
honourable manner to the people of not
only Telengana but also towards the people
of Andhra. How do I expect them to do
it 7 You see 1o it that your police behaves
properly, that clvil liberties are assured,
law and order is assured and enforced, and
that the pcople neced not be afraid their
lives, of their honour and of their properties
or of their occupation, wherever they come
fore, all over Andhra, or they may come
from the Himalayas. It should be possible
for them to live in peace. Unfortunately,
today, everybody else is allowed to live in
peace for the time being but not those
people who come from the coastal area or
from the Rayaluseema arca. They are not
able to live i peace. Not all of them.
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But some of them are not able to live in
peace. A much larger number of them
are now obliged to live in terror all because
of the wrong politics, of the unscrupulous
behaviour, towards them, among themselves,
and fratricidal fight that is guing on among
the Congress pcople themselves, more
particularly, in Telengana and generaliy,
over the whole of Andhra.

So, my appeal to the Congress Govern-
ment here is, pleasc for God'ssake, you set
your house in order, so far as the Congress
goes, s0 that the Andhra Government
behaves propeirly and it does not bring a
bad name for you and you do not help
them (o bring a bad name for the whole of
India,

MR. DEPUTY-SPFAKER : We have
two hours for this Bill. 1t appears that a
number of members desire 1o participate
in this. 1 would, thercfore, request the
members to confine their rumarks to ten
minutes.

Dr. Melkote.

DR. MELKOTE (Hyderabadi @ 1 belong
to the Telengana area and, therefore, |
would like to speak out the facts that 1 am
aware of, Mr. Runga was very vehemently
talking and was throwing charges against
the Government of India and the Govern-
ment of Andhra Pradzsh particularly. May
1 say that he is also responsible for this...

SHRI RANGA : 1 am nol responsible.
1 have nothing to do with your Party.

DR. MELKOTE : 1 will prove. He
belonged to Congress at that time. Many
people in Telengana did not want this kind
of trifurcation of the State into linguistic
provinces. He came to us and said that
people speaking the same language should
come together and should manage the
affuirs nicely...(faterrup ions),

SHRI RANGA :
ported Telengana and 1
safeguards for them.

At that time I sup-
wanted 1o have

DR. MELKOTE: You werea Con-
gressman  at that time. You were (he
higger brother..(Jaterruptions)  Anyway |
do not want to say anything now. The
goint is this,. Now be is silting io the
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Opposite Benches and, thercfore, he is
tocing the line of Telengana...

SHRI RANGA : You ask your own
friend, Mr. Krishna, whether 1 was in
favour of Teleogana or not.

DR. MELKOTE : This is a matter
where therc are three sections, Ravalascema
Telengana and the coastal Andhra people.
We ull belong to the same State. There
are differcnces today which we have to
resolve within ourselves in u brotherly
fashion. He said that the Government of
India and the Government of Amndhra
Pradesh were responsible,.  He said that
the MLAs were kecping quiet. As long
Lack as 1901, I had written a letter to the
Government of India alleging that some of
these promotions and other facilities that
ought 10 be given to Telengana people were
not given.  Afier that, in 1962, myself,
Mr. Krishoa here, Mr. Akbar Ali Khan of
Rujya Sabha, and Mr. Muthyal Rao went
on a delegation and said that this was
what was happening in Telenguna and that
the matters should be set right. In 1963
also we said this., In 1964, we, along with
late Mr. Burkul Ramakrishna Rao, the
then Chief Minister, who was then in Rajya
Sablia, wade a similar charge and wunted
the Government of India to rectify that.
Therefuoie, 1 should sav that it is not merely
the Andhra Pradesh Government that is
rexponsible, but it is the Central Govern-
ment which did not ses that the Act was
enforced properly.  This is the fact. A
trouble has arisen in the Telengana area.
It is a very serious matter, If this bill is
not passed belore the 25th, there will be
further trouble again. 1 am very glad that
this Bill has been taken up now. At 1.30
P.M. | sent an amendment and sought the
permission of the Speaker to table the
umendment which is that after the words
‘and others’, the words ‘with rctrospective
effcet’ should be added. Telengana and
Andhra came Logether as one Government,
but certain department$ which were created
liter do not seem to have come under this
Act.  Therefore, if the words ‘with retros-
pective effect” ure not added, the benefit of
this that should accrue to the other Telen-
gana personnel will not be there. There-
fore, 1 hope that the House will agree to
this amendment,
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The point is this. In Telengana there
is trouble now and the trouble is over jobs.
I should say that Telenaana has passed
through a period of continued suffering.
We had, before Independence, a kind of
Goveroment which we had to fight in order
to make it a democratic set-up. The
police action came in later. Then for a
temporary and short period, the Telengana
people ruled themselves in a democratic
manner. Then the Andhra Pradesh
government was ushered in.

By and large, our Andhra Pradesh
friends are extremely good. But among
the official personnel, there is a certain
kind of uppishness. They feel they have
conquered us. This kind of feeling has
gone round everywhere. If there is trouble
today in the Tclengana are, it is because of
this sort of attitude of the government
officials. People there think that a good
deal of injustice has bheen done to the
Telengana people.  If it was only a ques-
tion of the personnel, 1 could understand.
The personnel have suffered terribly. Now
after twelve years, when we go and ask the
Government to rectily some of these
things, the ofticials say, ‘we hawc ulready
enjoyed this position for so many ycars.
How can we go back. An injustice has
been done and when we ask that it should
be rectified, this is the reply. Fven loday,
after the gentlemen's agfreement of 19th
January, thiogs have not been rectified,
That is where t he trouble is coming in.

It is casy to pluy one side against the
o.her, I would like to say that the Central
Government themselves have not been
strong enough to see that this act is enforc-
ed. Why should you have to ask the
people of Telengana to go to the High
Court and the Supreme Court and get a
judgment in their favour 7 Then you tell
the Andhra people also to go to the Court
s0 that it may be further delayed. This is
what has occurred. I feel that people
with the responsibility and influence of
Shri Ranga, instead of appesling to us,
should have appealed to his own people to
see that justice is done.

SHR1 RANGA ¢ Who are my people?
He is also one of my people.

DR. MELKOTEL : 1n every mecting |
have addressed, in my letiers to  the
Government, I bhavc sald that if there is
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any fault anywhere, if our Andhra friends
from the coastal area have sulfered, I am
preparcd to take up their cause and sce
that justice is done. Is Shri Renga prepared
to do the same on his part 7 Even now, [
am prepared to say that nobody should be
touched in an irregular fashion. We are
one, We want the unity of India. 1t is
not a question of Tclengana and Andhra
The basic thing is that justice should be
done.

1 should like io say at this juncture that
language, by itself, is not a unifyiog force.
That has been given the go-by. It is not
language, it is the economic situation, it
is the employment potential, that has to
be taken care of.

Therclore, | would liks to make this
appeal that the question of meting out
justice to the Teclengana personnel in
government services and ils economic
development should be attended to immedi-
ately. The Government of lodia should
act very strongly in this matter. With this
hope, | have tabled an amendment and I
hope Government will accept it. [ would
also earnestly appeal to the House and the
Government to see that this Bill is immedi-
ately passed.
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w31 g@esl fear war ) afg Fsd gk
giuFd, g2 gl s w7 fa=r
qftedt & SrEgAd gAY & A =W
gFeE F4 # g A W@, A awif qar
AUE LA HE ARUIAC S O L
faggrad &€ g g ! W AT ITHT
fagzrad g A& &, &1 4 qIRIT &
uEe £¥ AL,
¥ ¥ gwrAat $@ s
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wafqn & [TEC A 9IAT FF A
fr 7z feafr & wgT<ar &1 Agga a3 |
aw fewraa waq, a=aAr, Afmge w1t
fagar & fag® go Ad) &, afer &€ w3
47 § 3Aq Nt gua feafq 31 7L
Y qa¥ z2g & gz wfgn 5 qar &
g mEsfmafiw,
Tz waa 313 graedl feAl s wed
gty Tt & A7 qd s7ar v fagsr
g sz ada v @R, A An A
qifgai — =T FFarT NP N—ewF fag
Iy AT AT | THEY LM oA F;r
fasqrq gaTasT 9T & 33 £ faftz =iy
Faex Hmifea 9T @3 1n 1 FFTET AT
Trg=Etar wifz a8 § 28 997 g9 9ol
s fegfrmiad g =94 & 3 39
wifig & faez & At 379 9@ § fasew.
97 & FIOm qX 3w H saved &Y WrE
g ¥ w4l wiw § e afs = feafa
oY garear ¥, At az g7 ArEt /T qqd
I JUIA F1 57 FL |

W et & gig X g fadaw #1
qAET FIAT |

MR. DEPUTY-SPEAKER : Now there
is one amendment submitted by Dr.
Melkote. It is not in time. That is one
thing.

DR. MELKOTE : That is why I made
an appeal to you.

SHRI RANGA : If it is acceptable to
Government, it can be waived.

MR. DEPUTY-SPEAKER : It is not
possible. The Bill will now have to go
to Rajya Sabha. Therefure, 1 do not want
1o waive : it goes.

SHRI CHENGALRAYA NAIDU
(Chittoor) :  Mr. Deputy-Speaker, Sir, I
support this Bill which is brought before
us, but there is something else we have to
think of here. First, the Government
started 1his thing in Kashmir. People
from elsewhere are pot allowed to go to
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Kashmir to live there and due to that,
there is much trouble in our country now.
We are asking in Maharashira and in other
States that South Indians and others can
go and live there in Maharashtra or in
Bombay or in other places, but we have
stopped our own people from going into
Kashmir. This is the mistake crcated by
our Government., Due to this trouble,
the trouble started in every place. When
you gave some special privileges for Kash-
mir, in the other areas the people started
asking, why can’t we also have the privilege.
Everywhere, everybody, is asking for
privileges. Once they started with the
State ; now lhey start with the regions, and
tomorrow, they will start in a district and
it will go down to avillage. If this is
going on there would not be any end to
this.

Regarding Telengana, I concede that
they are a backward people like those in
Ravalascema from which area I come.
They must have some safeguards. But how
long ? There was a gentlemen's agree-
ment entered into when Andhra Pradesh
was formed. When Andbra Pradesh, with
Teleogana as a part of it, was formed, a
gentlemen's agreement was coneluded. But
how long ? This was only for five years
and in that agreement they said that if
they want another five years, it must be
renewed and the period must be extended.
It is all right ; but then it became 12 years
and then, another five years were asked, it
became 17 years. Where is the end 1o this
things 7 If those gentlemen have agreed,
why oot they say thai this is for ever 7 As
long as the State is there, the safeguards
are there : why cannot the Central Govern-
ment bring forward a Bill saying that for
ever till Andhra Pradesh is there, these
safeguards must be there ? Why cannot
they come forward with such a thing ? Why
do they go by the backdoor and say, that
for five years, there is the gentlemen's
agreement and then for another five years,
the agreement is there 7 First, there is a
period of five ycars anod then there is an
other period of five year. What is this? There
is again anoiher five years ! Why can't you
come forward and say, this is for ever, il
you are sincere 7 You are not sincere to
say that.

What was done in British days ? They
divided us by caste. Now our Goverp-
ment is dividing us by regions. Is Ui faif?
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[Shrl Chengalraya Naidu]

It is nct good. That is why I plead with
the Government not to do this. If you
want to give safeguards, give them for
ever. Do not bring it for only live years,
aod create trouble. That is my request.,

14 40 hrs,
[Shri Thirumala Rao in the Chair]

Take Telengana ; it is backward. Those
people are being given some privileges.
Whether those privileges were implemented
or not, after 12 years, the trouble has
come. They say that the safeguards were
not properly implemented. 1 will tell you
that in the gentlemen's agreement recently
concluded, in the all-party leaders’ confer-
ence, they said that 4,007 Andhra prople
have been appointed in the Telengana area.
Who are they 7 I will tell you. Who are
responsible for this appoivtment 7 Out of
these 4,000 2 509 teachers were appointed by
the Zila Parishad Chairmen. They are
Telengana Chairmen from Andhra
Pradesh. These Chairmen, when they
wanted the development of Telengany,
wanted to start more schools, more colleges
They wrote letlers to the Zila Parished
Chairmen in Aandhra Pradesh reguesting
them to send thase teachers to the Telen-
gana nrea. These teachers were sent by
the Andhra Pradesh Zila Parishad Chair-
men. These non Mulkis were given
exemption and they were appointed. Who
were responsible for this 7 If these people
had not gone there, these schools would
not have been opened ; they would not
have got all these schools and all this
education for the last 12 years. So, they
wanted these areas to be developed. They
requested Andhras to come in, These
people never begged to go there. They are
the people responsible. and they gave
exemption, and today they want to throw
the blame on the Chiel Minister.

They alio blume these Innocent people
who have come at their request.

; not

Then there are 800 nurses, out of which
only 350 came from Andhra. Others came
from Mysore, Kerala, etc. You edvertised in
Kerala, Mysore, etc. and they came. Now
you want to send them away because you do
not want them now.

Coming to surveyors, they are not
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permanent people. So many people were
working in Rayalaseema area. After it was
completed, they were sent to Telengana
area 1o survey the land, They are shifted
from one place to another afler the work
is completed.

Then, supervisory auditors, typists,
LDCS—200 of them are there. According
1o the safeguards, [ agree, these 200 should
not have been appointed. | do not koow
who is responsible for appointing them—
the Goveroment or the local authorities.
I agree they must be sent back to Andhra,
according 1o the gentleman’s agreement.

Sir, 1 want peace in Andhra and
Telengana and no injustice should be done
to the Telengana people.  All the appoint-
ments in Telengany area must go to Telen-
gana people.  But the sume thing must
happen in Andhra. When they do not want
Anilira people to be appointed Telengana,
Telengana people should not be appointed
in Andhra. 1 can prove that a number of
Telengana people have been appointed in
Andhra. Is it not fair to apply the same
ruie to both Telengana aud Andhra ?

MR. CHAIRMAN :
are only for Telengana.

The safeguards

SHR1 CHENGALRAYA NAIDU: 1
wuant that there must be a clause {n the
Bill to provide sufeguards for Andhra also,
so that the inicrests of Andhra also may be
protected.

SHRI G. S. REDDY (Miryalguda) :
Can he quote Telengana people who have
been appointed in Andhra region ?

SHRI CHENGALRAYA NAIDU :
I can quote any number of instances.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : This Is the kind of attitude
which has spoiled the relationship.

SHRI CHENGALRAYA NAIDU
In the capital of Hyderabad, there is the
Secretariat. According to the rule, two-
thirds of the appointments must go to
Andhra people and one-third to Telengana
people. This must be implemented.
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The total number of N.G.C.0.'s in-
cluding Class 1V employees in Secretariat
as on 1-7-1968 was 1376 In Andhra and
1459 in Telengana. Is it two-third and one
third ? They are still having the majority
and we have not objected to it. Regarding
appointments in Secretariat they wanted
the safeguards to be implemented every-
where. | want the safeguards to be imple-
mented in" Andhra area also,

Regarding other developments they say
in Telengana there is no development. A
lot of development hus tuken place there.
In Telengana there were 111 hospitals and
the pumber has gone up!o 327. The bed
strength in all was 1305 and it has gone up
to 3754. The number of doctors in Telen-
gana was 149 und there uare now 3537
doctors, There were about 6651 primary
schools and now there are 9515 schools.
Is it not development ! In all respects
Telengana wus not neglected.  But only
in respect of three things, regarding their
reserves, the Poachampad Project and
Nagarjunasagar the implementation was
not proper. 1 want the Central Govern-
ment to request the State Government to
implement these three also, We have no
objection.

1 support this Bill for another five years
but I want Government 1o make it clear
that this is the last time that they are
going to do it. If they are going to do it
again let them have it as a permanent
measure and 1 have no objection 1o
that.

o} a¥rz mwt (3gmwa) o oaaafa
AT, 29w faw 1 wdT w99 &
wifs gn arwd & fr ww faw & af@
§ | Wrar ey FAAT T OFAT I
TeqT I & gEraar faFdr gw ew fas
wT gadT 7 § FAifF gw wAwa § fw
oft 3 wrarandr w7ar F a9 @
gy fagy #1 wfm wygw 33t ¢, 9ot
wim & ¥ ggrgar fadnit | gew gEar
g fs o ofefeafs gft da1 21 of, 7
waqi Gar g% ? #aife gw FRY wrer-ndy
AT #1 Ig oFA 61 9w fadued
99 A g A ¥ § frea @@wa
AR A T MG A &Y ErAr gl
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form wrarare wed¥ @ earqar ¥ Faq
WIST-HTHY FT7 & AEpEsTT &7 Fr faeam,
99T OFI AT wzHa frar, ss F@)
A7 F A T M990y F7977 93 G
739 awwy § TAE o g9F FIIY
az & i fa9 mont 97 2z g waifa
a1 5 Y, 37 qrae & AT A4 fFar
mar 1 Fg " 1z 91 v dfzifas
fez &, 370 ¥ fagd gu A A ot
AT famw i q, Y graw f2y ooy
9, fa7 ATami Y 37 ang ¥ A
#ad frar mar ar, g9 gewea fear
war | afy gaTr grEww A Fean st
M owF AATAT &Y 74T H 9 wrgAr
azr aff 2vAY i 9fr ¥ fagd gu fem
frr 3a% afamsi a1 za7 ) <@ ¢ ol
@ frarr @i 7v7 § 399 e qqd
1 S M faar, I9FT qU-qw ¥ -
A7 A TG 20 gH afty qg @t
A wWE T g it oy wtgg &
gg W W9F H A3 Y, ¥ N W%
i afFT 29 @ wed # fr fame
A sy A wgar fag aez g
4, faw miftiz 2} Afag g7z G, g9
mitiz &1 guA # My € faeyara
oiar & stew @wT N D 4 wife
frge 20 aal & a2t a7 #tdq o1 8 wsg
71 & AT gzt 9T Fx F ) wtiw g A
wsg Tz E A4 A5 MY 9w oz
ot arsr faasd ataa @ e e
iy avar & avw F ag fadz ) g
wzg wdt 2 ? Ak fAd v P
gigd gMg fr ovad am Wrww
gta & aqm Fvr, 39 s & &
agz iy AN § 93 w7 ew AAYY Qv
9% & f& Farar & frgd guoom Wy
dvrm =1 Tifed, IaF ary 9) oo
gar &, sAwr gt @ Ar wfin g caw
faafad & fov =28 oF gtamr frar
&1 wi-mft ggi 31 Sidtfeds 7y 13
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[=fr avirez emi)
gy Qard fF @ femd & w=w
R E g e § ww faw ¥ g
g7 w fear ¥ szm9si ¥ agfAga
wW&x @gzrar faa | @feT oF aa &
wad w9 o qr2Ar § fR g 9v oE
falw wed JAMAT TAMH [T ATAT F
@ G F31 741§, /Y 6R-00 T Hiw
¥ awz ¥ ot @ W Edw e
Ty fe FQT 40 Q3 TW@I L

“Out of =a surplus of Rs. 4520
crores, Rs. 31.55 crores were utilized in
the Andhra region.”

These are the figures from the budget
for 1968-69

A1 az a@i ! ad@ A=wAr #
quag gl & W wig § @ Aar
2cawr e wamwaz s dAmAr ¥
g fagy adi 2 o mig & 77 fady
3, faa¥ I73 Lww AW 2 wig w7
w1 &OT w9 2T @ aafz ar
21 & qaiz wafad wzar g % ww faw
w1 WY 9397 ¢ A mama A g3,
gz IFe@ a1 g ar Ad & afew wgr
ga-fage @rp fear & agh v wa9m
W1 Wl &g TAT 1 arEg I q
giar A & IFE 40 FUT &1 w121 WK
g war 2 A =39 are & qft grar @
Femar & fug® go sF ¥ @1 g
g & afz Sam qrEw FIAT W0y E A
IER agmAr & & a¥ fifay aO
fogdr aat ¥ a7 femm € @fe
wifgx # wig W 71§ ovTa aoq @
g, SggT ft wrEY arw Wi ag g

aft w3 awar @ qafs g § o qa-
fagy 1 gmiw frar g afz w9
dar TE & § A foe o aox H ow
TN | Ay F gEEA F IS FHAT
21 9] 9T § Fg 9T A7 0 N e
waar ge gf @ ot dela &
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&g w~ft @1 @ AT 97 gmr
ar f& afz giv #1 g7 577 Aarar
dFTAr FT I9-gET wAAY Ze1r N6 gfy
dstarar w1 ogEr wA ar av whe
39-ge7 wAY Fr 1 A Y wAeEe
AT ¥ T gAY FTAFIT A gAY Y
g gz @ A% &Y AITF & | A GIEET
wig AA EAAT FEF WAL I @ WX
admAT & AN T I9-gE {47 ) AE
gy faar | At FFTQ g who @
BT | gEgE § mwife e Yo
FAMAT FT 41 g2 0 W @ gr v
uT AN T FT & Qar g ar &y
AT FT UFAT § IAF AN FgW @&
gy & w9 fx s fadq qgdq
1 gg waA gl &1 &Y 47 &, e
aY W oWia A 3@ W@EAz raAw
grat mivaz gnd ¥ fagd go i
g1 AYFT g97 W& WA Fg WE
cafanr gw &t 7z 9 710 fF 9 faa
F sfy ¥ 9=t 9 zw wia & gwew
1 g F@ ¥ A 77w var < § =g
g dramr g3 fe F fex aqy 2@ &
e awg &1 #1f NN @ 9w ag 9N
arz FIW IBIT IEW WA § T
gegifawc grea Wi eifaa &3 o
™ ST ¥ wig fr *gi 9 gi=wfas
frgges & srww U @wear §, s
T @ & fa¥ a1 w29 garAr Aifed,
#ar szn gomr Wigk | afz gw g A&
&I A faenie v ) Wit Ay quA &
far ga amrr § & wfas swredha w@x
qT UF FATGFIT A1 H1a1T ) wqroA
gt wifed arfs &g faawar &7 seg
fear sia 1 aft i wisfas frawar s
TG FLA, IAFT o AL A ) I9
w1 faesmre @iar war

15. brs-

gagfa i, w9 N wig Ry ¥
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AR € wRmi-ml gg g RT§
wrgd ¥ wigw fzar 1 gw gAwd & B
ST IO § ZA AT Y aEEdr g
T8 #T @ra § Gonm S 9w sa)
AT 27 wwaw & frg o fagea
7z 7z ¢ f& oY fada & gaF goam
fraar =ifgm ) @ax & @ faaan
Fifz7 adifs 32 At 777 77 F AT R
Fzar @Y wrAr 2 afz ¥ oo wo A
uwar emifay wzar 3 ool 2@ & AT
fafusa wadY & owar enfer sear g
ar g zq fagrd &1 UAT FIAT 93N
f& frda st azmar Q@ wq, J08 T2
aftaq & wrard &, Mz waal @ fogs
ZAM% 21| wa aF A fagra #1 aEe
FE FH gH A1 ABAE F AG FE
qgar & fF 29 2 A1 vFar &1 A0 AL
ST ART 1M AfF gw AQ g fE
T A1 oFAr 39 7 gafAg nF Ssarfa-
&1 AT emfaa fwar Sg oa atg &
faaaar #1 g7 371 & fAq )

MR, CHAIRMAN : The hon. Minister
wants to reply ot 3.30 P.M.

SHRI P. VENKATASUBBAIAH
Time has to be extended,

SHRI VIDYA CHARAN SHUKLA |
Rose—

MR. CHAIRMAN: I do not know
what to do. Should 1 exercise my power or
should I leave it to the house ?

SHR! J. RAMAPATHY RAO (Karim-
nagar) : Time may be extended.

MR. CHAIRMAN: The Deputy
Speaker has alrcady announced that he
would call the Minister at four o'clock.
Without repeating any of the arguments,
1 hope, hon. Members would be co-
operative and accommodative. If the House
wants to comfinue it can be done. 1 do
nol know whether Government would find
the time,
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AN HON. MEMBER : Parties repre-
sentatives should have a say.

MR. CHAIRMAN : I want the parties’
co-operation.

SHRI HEM RAJ (Kangra) ¢ Members
of Union Territories also want to speak,
{Interruption.)

MR. CHAIRMAN : Order, order. Let
me make the position clear. Time was
allotted by the Business Advisory Com-
mittee where all parties are represented.
All partics have agreed to the time. But
in spitc of that there is this feeling here.
Therefore Government must be prepared
to sit for a longer time to listen to the
arguments,

SHR! SURENDRANATH DWIVEDY
(Kendrapara) : | move :

“That the time be extended upto
6-20 P.M."

That is my molion,
MR. CHAIRMAN : There mav not be

enough speeches to continue till 6-30 P.M.
Let us see.

sfiRat mewtad (Wew) : sqreas oY,
w7 wizdt # ady wgw & oag ar
aamaT &1 nfzar @ az @ dgvae A
Hle €| ¥ e & A gig, § &Y
@i aF fasrg zro & e a1 2 mix
Al &1 ®F foar war g @ gawy
miga & fF S wgraar &) ez §
Fq0 AT 971 THE WETEr  J|ATT
ufear & 9grs T waT 1 ar &1
gawry A4t & AT ggr & 0T § AfET
feg & weg &, afega ¥ AF ata &)
Wi ¥ gAFY WA AN, 3§ WAr
wrer Y & ANy wgr A & awm
w12 2 gF ggw ¥ fan Y ow wrd e
giar 2, @ 2 F AW Fgar 1w
i A anwd & fe 12 e & gw oA
WHIT &3 1@ | wig qAAEAr o7 faqq
art g az azi & gfafesq safeay &,
WE AN AT gEgE U gy A A wF0
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[odvwaY @sdtare]
fF za ¥ ¥ fac gy aw md &
wifgn | g% 70 &, zaFy FF 9FF AT
g § fawmm F amd § qfaq
dawA gar | Fegfaee WA A9 ) 9gT 8@
usd @ foad Frww 920 & A0 gaan
T A @ M WA FAR
gawldE wor wifgr qr, afwd to
AgY g9 1 & i qq@ &) AT § ad
gt g afes 8rza waddz ) G
gfF agi FAMF 5 M WA F
fau gra fafaed & 71 aasag a8 a0
U A T WAL I AW | AT AL
si-sqY S "z @ 2 Al gAE
qaaeqrd A 43 @ & | AT A wed
g gEra WA g\ ST ugAdAr i
OF &, ML AAMAT T [T 31 <A
far = qr@ra g fzedt @ 10 @7z
gqar fa=r 1 F21 9T 7 frefls &
AT @A T gAr AT A1AOE (37 A
g% | T MF w1 FE w41

qrag WA A g wiwe {47, waazy
ZAF1 HAST TSN & 1 @weT AT Az Afadn
@el WA T3 ¥ &Y @Aty 37 g1 Wl
a5 wzraes & ar G492 @wifs wsm w
Wi & wa # 97 &1 i ylawmd Wgq
#, @gT i Yaqqdie @d ¢ TAT | WIT
mq fay &, A9F &1 aT 531 gEl
q1qg @iaw W1 Fg 1 9 9EFT A LHIT
FT AT ¢ 1 qq Al AT 2 40, B0
FUT W A1 geEaEr & fAa oar Tg
UL Azl @9 gar ar Sl &1 I8
:a'mar frad 1| gmu A fagEr
gar 8, saFl wmemy ag) § wfea 99
e g sarA Ag faar qar famad
g9z & AFWAT F AMaada Zad
gawr Are g fT @ 40, 50 FQ3 wIAr
9o Tk ¥ fAuag ag o @iq @¥
aAT fga

WF WA g T ANF T T
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FIAT § o1z Ag) faeet & 1 gT AT 30,
40 g7 AIF O glax AfFATH ¥
g &, w7 g9 g gfqafad & fraea
2 afms gasr g 7 faaar &1 @
far waer & @ 2 SA% fag ard
TRMIZ A7 ¥ T IAZ T WAL LE AT
wafan & @z naddz ¥ s g fw
agt g wriqgg @ § Afa wo qaswg
qgY 2@, wiw T 7 fx A¥ dwmE
A1 ary frar sirg | &3 w9 9z A% 99
gzimaT G FI0 w4 av fE gEaa
agt grar 7

amz apd sz A fv vimaE &
qrEd awme A =ifgra 10, 15 @17
gt afw gz faay 1 earq 78 nan )
aq 9T 7 91T A% g1 & 997 oF a0
€, "% qEE g, uF AT g, ar 99 a5
A1 1 ZAT T2 g qraAr 77 A%
48 92 ¥4 A A0, 99 % aAqH
Al gar T3 aw gl F¥ gAd &4
gatd ¢ gafad F apf g i ag &
AT A FEAZAT WY Z@A go IAR! VF
msa fAra afzg qifs sawr fawm
EME R | T AU FFATE | A1E Ugd-
Hiar @Y, Iax fagrr g ar adaar @
ARYT 9 1@ F1 g fm o1 wANTF,
ST g AT AYfF gFa ¥ I A FFAT
g1 sa gzigar faadr =rfze, sa=t
gaiare QAT =ifzd a 9% @ wrawas
Heerm warA fwa s Fifge | 9% g aw
gquat gz faady g afze @
a% f& 3z TIOT § WA A FAF A1TF
TE AT

g2dl § 27 9 g wig & wrd
nz fad & 1 35 &1 AT N omgw ¢
AT gz and § AT fpremdt Ea@ ®
FAA ¥ qg qAaE o wif g, 149
T AT E 1 I 1 TEAr ATYA Y AL
21 agd wigr & 37 wigal AN wed A
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AMETE, AT FANT T GATE A1LET KT
fa@amar qg@T Tfgg ) & @1 AT 7
aranw d § I w1 fggaqr aifgn ol
1T ®W@ il 9 S Fr
wifgg 1 ag 77 3w i ag wiw & &
g, W9 F) & wiar Q19T @i g, ww
& @) ®eaT 919 § W' zafae fedr @1w
%Y Q94 IT FANIT T AT ATEAT &1
BT gryy gz At Aifpu g 1@ ® F0E
iy, WFTHINT AT FANAT F1 F407 927
agl grar wifge 1 o famga amm g ar
faast zamere £} ge@d & 3T & WG
gaTETE FIfaT | giag W TET ®aiT
s 9ifge & ag mAw £ a1 en g9
¢ afes fam A ¢ 797 @7 09 7
IEHF AN FY qLEAT FIAT A1fz30 0

qsaa A2 F1 g7 qiad Y wifzo
91T 39 & @394 3099 F1 gH | A9
¥ @ 29 ¢ F1 wq@ &@r 9fzw
g fadt azg &1 1 wawig 41 @A
aifer AT aam o Yewig dRT FE
it S #gH g ar g ag
FAAT ITHAT q81 qeAIT 2 AT w7 @
qeq AFAT FHET &1 gf L@ FIA & [0
MIIFA AT A0fRQ |

@ & warar # 77 wgArT qigA g fw
w7 wier wiE g3uarg 73T §F Wigdf aq70
& 3¢ qad a1 T A 19 A8 2 N
gay wfas graggwar g w1 g fs
gH 993 3591 W OF W= T I9qHQ
qufee 9@ & fab wrawas sgaeqy
®< t Oy 2 ¥ & Fgf 9T ¥FAqEz e
T a1 g1 71 ¥ AF A@Y qU
g1 aFar § "iT ag TS ST g1 awan
g as=St &1 FegEAr 2wt fAg
qgT IE( g | WA AT ST ¥ §AEAH]
# gu g g FTr A7 A€ gmdl €d
@ gad aar A ) galan @@ asan
F1 3gH & G W wsgr T § agraar
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FTA F1fgn 37 ¥ awenwi 71 g Far-
T F3A7 T1fzg 1| oF wrzEY @Y aweE
H A1 g ag w3 wEgsr QT ammd
WIar @ & 9¥ g agy gy aife
e &t wrest sar 7@ w7 qATar
1 a3 99 g ¥ avAr 1 TA A
fzer witr &7 g o 7@t & aw A §,
FANT AW § 97 A e wifzo
ST A i AmA 41 Fw A8 L, e
q bt mad £ g g § afsw v B
AT %3 81 g¥ wifaw s afge
ag St fa wiar @ 99 #1 & wada s

g1
/ sl Tao gAe ME (A1) : @wiafa
7137, €37 & GIAA o1 Q3% wega @
SHF K gudT w1 g F @ =igar
ur f% ag f@3a% 1T 3 ay @ aar
fag# f# fage g «1at #1 q¥r sqar
afe®rT 27 o1 q53 1 3% Q@ fax qgy
Fgt srwT agt M feafa zad &1 At
faar | fedt ot vwdfas g0 w1 agt oy
qIFFT 97 (@1 & IF ¥ AFAIT GHGT
TG AT A Fp AT § f5 gw
atn difs faQet aor & 2 2z & ¢@ fren
# T F1 gAMT &1 AleT g agr
g &&@ T WITHG g0 % oF o f3Qdt
Z I ¥ GAGT AL wE@r g for o
st fazidt A0 gy & 2 ag ow
T WRITT 99 @ &1 A 7 woA) qraf
& AT F FOT-F0T 4 97 guwA 6
Fifew &1 1 & 3 w1 o 2@y i ag Ay
gegrdt awId a7 garw ¢ 9g, 99T G X
AFATT 1 AIT FAT FT A GANAT
gfFa g1 I giEA g KA gq )
afa #1 udre & w1 7381 wyanar ar
AT 3 A A A w7 3w A gA w5
fidua g nan) wFw ag fo usy
gAtad a & fonfa & G fe
AATIAT ®1 gF T2z qAAr qibgy /a3y
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['sr'l 0o UHo W.]Eﬂ’]
T AAS AE gAT | I F1 FWT AT AT
f At & 97 fell & &€ Ramed J
AT wigr & s ¥ wew § 45 F oA
ara1 fF gw @a & Ay war wrd F
@B A gard a@Ey e & A
gamaT & A 3 I AT 9T AR
o @ fw agmar & M #1 fagw
g fadr | oF TFUTACAT GET 9TF
CFUTAN § A @7 Y 9T F FIT AAA
48 gar | gt st aaran 4w g =g #
geUF M AL | AATA & I J @t
g geag 3, W aAfAfaEa gaafa M
ag gamar & @€ gt wifgn ) W=
qrag gafy & € ey @ s @
uF 37 w1 gAw s gAer dfew
tegifesr #1 alAw 13T AWl &
fema ¥ ag 40 FAF a5 FAT AT R
WYX ag @+ AE gAT | A AUT GO
= ¥ @rg & gg 9 @A agr fF ag
wF wiiz 71 feear a1 fag® 99T F137
a1 @ § W< faadr fr owdnd 7337
#1 wiu & & Sng fAHl ) OF 9T
FamA ¥ mrafea) #1 fuad wifgn ) 93
39 %1 wwe § agy anar qar 1 qar fF
71 qigd A wa1 f§ 99 1 gaar s
gar & fF gad1 ®1§ & a8 & 3@t
uw {oa $3E) TA " T ode &
werfaw s & ot sfafafy fawm
# d% § 97 %1 0F QAT HHET g WX
sz ifEag &% & wi
ar 78Y | g ¥ QuAd FH & G &
Iq 0 FIF g 14 § W T FFA
T & g ¥ aiX § W 73 weeadi
% @y ¥ oY 39 & e PhHEA H W@
n§ | 3@ %1 @A gU gH WEAT AT
o dfemia gavde fear nar afeT se
%Y wae § 7@ sar nar 9w ¥ fawda
wi% fear mar i @ @ A afew @
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4000 #1 fzmra AT AT @ 9@ F fAC
adY At gR 7z 724 7 6 ag 4000 @
aFy & qTmaw Art A %3 afefedzm
fer & et w33 arfefedza
AT F R E fF 32 40,000 FF
Fraz oA awar Aot ag M ous
77 FY feafy § g ady @gzaE 2 W
HzaAamaza § 5 udm owAr @
9 A8 F faq amaa g aw #ifaa
aqrg g, ¥ 49 F77g N T @A &
afea 19 97 aF za Fd AT AW
St § fzAt a1 93 A% gw THEr AEN
T 78 IF §F 819 AT A 2 1

famm #F 93 zmy 199 faezq ¥
T8tz $1% A7 fAwa ez £ 77 garaer
faA1 | 9z 797 T4 & AZFH A AIA TA
za fzar 1 agz w9 g7 Aig #03 AR
# A Hw & AT Al 9AET § ag AA-
FN A/ 21 AN go g @ E as-
MAT F AW FY Fa1q FA7 & AV A °A-
ufy 39 240 # ¥ ¥ famw ¥ fAn
a4y 7ifz7 1 w7 w7 71 fags zF ¥
oF yaafa faat ¢ Y s Fr wEAEA
3l 7T g7 ¥ fan g wifza 1w
F AT & 191 § AL quy, T A
§E9T & T qEy AT A7 WA A @A
& far fag wwafn &1 w=we g@r
oifgn a1 @z & gur | 9@ aw fagd
El & A w1 WA Ag w3,
E a1 5w ad st fag ¥ gard wig
qﬁ,erataq:gwawa?ramﬁ fraT &
far darc agt g

R FFAT §, T Ay gl agw A
Fa1, gzt aiT GIF FI 1T AL &, I TF
ag A fage gu WH a7 a5 v I A
FauTe FEAT g AT ag falg waa T AR
gfawd 37g famft =fge « & a7 agt aw
g f ag o) faw war @ ag w1 g
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g1 oY QT FAA TN F oIT oA AN
efzzdt qraz AN =rfey M g NE
qFT F19 21 Sd Al AT &1 F1E T
&7 SfaFrT g16q &1 Jd | AT A 2]/A
gfe Al & mal § agy wiys @A
WFAr G w4 2 | gH T@ AT § U2
zg F¥ f& azi gz ffw A Al m=w
SAAT 2 1 AATET F A0 w2y £ fw gz
AW W FIT &9 qTE J WA F@ 2
Mar o2 zak IO g arf B o
TAT-HAT Tex F Ay £ fAg w1 Arf
fograr a3f 2 f Y oxfanaqmn e
TENEYT FT AT WX FZ ARXE ITOH
ga=a F41 & ? 924 wer fw 3w 7 A4A-
AT & TNN & 74T 19 T J=AT | WA
oz wAT & AT A8 F2r Amar o aw A
g9 A &, A1 gA A ;A e,
afeq wIC T4 A% ® Zlar & A 98
fprft@ua T & P aEi AT & 29 @
21 fF gt zm @ Ay T8 v &
gy qrarg A# ) 9fe I Al ¥ gan
19 9 A { arrfaarsr &1, ga
g FEAGT IAFTONFT FTF ITF
faats w17 fFa1 8, &% 9a% Z1A1 W7
g

& @t g1 wgar g fE o @
qiéfar § s it gwwar 9y f& 8=
AFMIAT & AT FUgd A AFATAT FT G
AT I AFAT 9T, W ¥ fa¥ T W
AEA ¥ AT AET 47 | qHo Wilo Yo
A ¥ ag &1 fagiy fear a1, Afsq o
99 @97 /W & q¥-a¢ AW ¥ IEA
s ® garar e & fgm # ey
war-Arfaa} &1 aF usw. @A smar
o=y & | t7 f9C 97 &Y & o a@ )
A far A AMAT X AaTel &Y ¥
siqArfamreftsrag v s o
7z 397 frgE gu wad § 1 ot st A
q§-T§ FATAT FT W) T WA AW 99
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¥ |19 9T W Az ¥ swAg Avm A
et &1 3t Al ¥ famam aff @
FIAM | AT ZR q9A T A @R
FE & A @ oA a ad A
aifeh 1 g T F Jgedw A A
w1 war Tafad g agi wrar qer ) zard
qréf & = 3zt qiF, gv foral & &
TFF U QiU KT UF U FIAA
g & A Y F vgadar ¥ 3
s @z & S i & 9 feafy d-
wrAT &Y & af ugedtar 8 o ¥ 9
FY aeawy A i wfgw ) gardy o ¥
FIa®at g% AT F wrAFA §F adw
g |rEY ¥ e ¥ 7 39 g ¥ 31
wf aF I¥ NN FET §G AT FX
gfF 37 #1 B qgds gE s
arfen | w0 AT ¥ TR QF W=y €14-
a1 & =7 719 8 IFT O ¥ wefrer
Ffagrgm A 37 ¥ 4 fam aw alw =i
Tz9 A | qgT AR ¥ AT TN A Y
w21 fF 9 ga ARSI §, W} raw-
qr s¥sz 21 a1 WY FT AT &, WAL
I 9T w7 A4Y gar 31 7€ aw, A
AT ¥ FT T 9K LA AN W )
U @AY & wqew w@r g7 ew
grRtaT s 0 | 59 Ay g 7 agt awwn
& aft sifaw &)

% gz & wgm W gy ag A1
T AL R, A AR AT W AA-
2 %A1 ] | AWTEAR WA ®T qrow
gt @ gar | w7 gt N =
FACE I8 g4 a0 fe g At =g
IF ¥ qTT AZAET AT A T | W qAXEg
IR g Marg 1 gw ot
IZrEAT ¥ FR ¥ ST QAT Y AT w7
q#ar | Wi & Y Tft s i g
Asamar T €Y AN T wT@T g
RN AN FIATR WH @
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[t omo amo aNeft]

aw ¥ faafgar g€ & sdwn ) wer-
faed Y wiw Ay @ usg TwAT wwawT
v mafazd v wiv #1939 far
qr | A% =9 & @17 faavard-faam
gargr ) g9 AN 7 9z merfaad &
st & arg arar fwan ar, fag #1 am
afiar 83z a7 | 3@ F @17 Angr ez
gar | @Y ) §3Z g1 ST 9T qU HAA
gar fee o 3zt & A1 7 werdle @
w1z §3z dvznaar @a @ guANg fEaT
g AT LT AT W9 FOAT A I
ar | & gar-fazd ¥ A & Oy Faar
sz g geE emit wig e W arw
zunn, AfFT waT 9z gart A@g # Afy
AT A A W IT & FJEzed )
wW9d "G 79 FE AFF | W @AT AP
ot g8 & f1€ ®@Er @3 arar d 2
AT ® w1 faafgar g= A wndar az
wel % AT ? WA AFAO0AT A A7
&7 fraie gfamr & q g «nEn,
feT gel|aT g &Y 41T &1 JAAY |

tq fad & sz g  fe =w faa
w1 & 9@ w3 A Sifed, afeT qw
Al & FTH Ay &, S FFTAAr & A
gom ¥ fra & fay, o #t mufs & fag
agd £ &7 Wiz s AL @@ A
wer g9 ®Y qu fawr gA why A
A fag¥ gr @0 F 3T A FA AL
izl

sl d o & fam s oauda
LG

SHRI P. VENKATASUBBAIAH
(Nandyal) : 1 am sorcy that this debuie
has started on a tone of acrimony imparted
by one of our members. 1 stand before
this House as a person who is feeling
ashamed of certain things that have hap-
pened in that State. This is the time when

we have to dispassionately examioe the
question and sce thut the gricvaaces of the
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people who have been npeglected and
whose developrental activities have not
been atterded to, must be gone into.

Ycu, Sir, are one of the vetarans of our
State who has actively participated in all
the freedcm movements and you remember
that it is we, Andhras, who started the
opitation for & scparcte State as far back
as 1913, Spearheading this movement, a
noble =oul self.immolated himself anod
brought about the recognition of the
principle of linguistic redistribution of
States. When we lock at those things in
retrospect and see things as they are hape
peritg today in our State, everyone of us
should feel sad at the extent to which we
have come down in our practice from our
precept. This is the most important factor
one should bear in mind.

1 can say that the Bill before us is
not that importunt as we thought it to be.
But there iz a bigger question and bigger
aspect, of bringing about closer integration
in the region. In that context, I expected
that one of the important Cabinet Minis-
ters also would have been present when
this discussion is taking place. Many of
our friends may not be knowing what all
things are happening. From newspapers
we may oot be able to get sufficient in-
formation, to what extent brother has be-
gun to hate his own brother, to what degree
passions have been roused, to what lengths
things are going on in the countryside. 1If
one were 1o imagine those things, one
would shudder. That is the state of
affairs.

This employment problem is only a
symbol of accumulated pile of dissatis
faction that has cropped in all these years.
you well remember, when first the
ndhra State was formed in 1953, there
were some legitimate fears and grievancaes
in the minds of the people of Rayalaseema.
1 had been in the Madras Assembly then,
when the Andhra State was being formed.
| made a speech on he floor of the
Assembly saying that we did oot want to
be in Andhra, we would rather be with
Madras because our institutions were under
Madras Unpiversity and our commercial
links were with Madras. The over-riding
consideration then was that we would
be ovuwhelined by the most prospereus,
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educationally forward and politically-
conscious people of the delta areas.

But when it has come into actual
practice, our leaders met and we had a
pact made to allay the fears and mis-
apprehensions. As things stands, after the
formation of the Andhra Siate, actually
political leadership passed into our hands.
Mr. Sanjiva Reddy became the Chief
Minister, and the capilal also went to
Rayalaseema,

I am trying to impress upon you that
more than anything else a psychological

statisfaction should be there. In addi-
tion to these economic fuctors there
should be a psychological satisfaction
that politically, economically and

socially we are ope and we are being
treated on per. These factors must be
taken into consideration. At one time
people thought (hat the Kuayalaseema
people are different from people from the
coastal districts, We pever thought in
those terms. Keeping that in view the
gentlemen's agreement has taken place.

The Fuzl Ali Commission has clearly
stated that there should be a separate
Telengana State. They have said it in so
many terms. They thought that this area
under the rule of the native princes has
been subjected to abject poveriy and is
backward. So they required a special
treatment to be given. But political wisdom
prevailed. The urge of the people that
people speaking the same languags should
come under one umbrella was foremost
in the minds of political leaders. So, Sir,
political wisdom prevailed, emotional inte-
gration prevailed, emotional aspirations
prevailed and they resulted in the gentle-
men’s agreement which was entered into
with a good spirit. Aad who are the sig-
natories of that agreement? They are
important leaders in our country, wvir,
Dr. Gopala Reddy, Dr. Sanjiva Keddy,
Shri Latchanna, Dr. Ramakrishna Rao,
Shrl K. V. Runga Reddy and Shri
M. Chenpa Reddy. They have drafied a
sort of gentlemen's ogrecment to biing
these people togelber. Before we were
conceded to toe East India Company, the
Circars were part of Telengara. 1 am proud
to be called as a Telengan:a rather than an
Andhra. We have to bear in mind these
bistorical facts.

T 1want to quote here the lostance of
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Maharashtra. When it was formed, some
fears were there in the Mirathwada arca
and the Vidarbha area as also in the
Maharashira area. It so happened that
after Shri Y. B. Chavaan, two Chief Minis-
ters happened to come from Vidarbha.
These factors will go to bring about a sort
of political satisfaction among the various
people.,

Joshi snid, it is not the
political parties who are behind it.  MNoa-
body has instigated all these things. It is
a sort of spontaneous dissatisfaction that
has come up. Many people may attribute
many motives. These are factors which
we will have to bear in mind. In all these
things th:re may be some people who
want 1o achieve thelr own ends. They will
be trying to use somebady’'s name and try
to give a political colour After all they
have got their own problem. | do not
wiant to go into that guestion now. These
aspects must be borne in mind.

Here, as  Mr.

There is no point in justifying our
action and condemning others. From a
considerate and dispassionate angle these
factors have to be gooe through. That is
the reason why I request and implore the
Central leadership here to think and take
a dispassionate view. Don't think that
Andhra is quile safe and peaceful. If
they are thinking like that, they are living
in & fools® paradise.

So, I am only impressing upon the
Minister here to impress upon the Govern-
ment that they maust have a close look at
all these things. There are certain matters
which require a healing touch. IF the
hon. Minister thinks or any of us here
thinks that with this B'll here, with this
piece of legislation here, the Andhra
Pradesh matter will be settled, it s wrong.
It is not like that. There are several
factors that have to be gone into, espe-
cially the development of the backward
areas. [Even in my previous speeeh, I sald
that this Goveroment was not able to
correct these regional imbalances. [In all
these three or Four Plans, wherever there
is regional imbalance to be corrected,
more care should have been taken—I1 do
not say care has not been taken—to see
that these regional imbalances are corrected
so that this sort of dissatisfaction will not
be accumulated and will not eruptin a
sudden manner,
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[Shri P. Venkatasubbaiah]

With these few words, I would like to
appeal to my friends not to iotroduce any
element of acrimony or mutual hared.
We all claim and we are proud to say thut
we come from Andhra Pradesh, and there
is no point in telling that *you come from
Andhra and 1 come from Telengana.”
This factor must be forgotten and as a
step towards emotional integration and
better relationship. these backward areas
must be developed and we must tuke every
care to see that all the fears, apprehensions,
or doubts or misglvings of our Telengana
friends must be removed and the Central
Gopernment should give a helping hand
in geting these thiog removed, so that once
agaio Andhra Pradesh is able to play its
prominent and useful part in the national
politics and help towards the national and
emotional integration.

SHRI HEM RAJ : The representatives
of Union territories should also be given a
chance to speak.

MR. CHAIRMAN : Order, order. 1|
have taken not of you. 1 am thioking of
it. 1 request hon. Membeis to confine
their remark; absolutzly to the poiat raised.
Shri Nayanar.

SHRI E. K. NAYANAR (Palghat) :
Mr. Chairman, Sir, the Bill before the
House is for the extension of the safe-
guards and protection given hitherto by
the Gove:nment to the Telengana people
for five years. Even now, the agitation of
students and the people of Telengana is
now continuing. Studeats from the Telen-
gana colleges started an agitation sioce
the last few months, and even now the
agitation is continuing. The Andbra
Government, instead of maintaining the
peace by coaviociog the peoaple of Telen-
gana, resorted to the military police and
firing against the agitators. After 1956,
the Andhra Pradesh Regional Committee
was formed to provide security of employ-
ment to the people from Telengana, Rules
were framed under the Public Employment
(Requirement as to Residence) Act, 1957
and they were brought imto force from
March, 1959. But these rules and the
agreements were not fully implemented.
The imbalaoces and the backwardoess of
the Telengana area are even now coatinu-
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ing. In that manner, it s like the agita-
tion for a separate Vidarbha, and it is like
the backwardness of Kerala and the agita-
tion in Assam. The States which are
backward hive got more and more
demands for their development ; just like
the Telengana people, the p=ople of back-
ward States are demanding their economic
rights. The Government of Andhra
Pradesh acted as an arbitrator in case of
any dispute on the scops of the Committee.
During the last 12 years, the Regional
Committee has not met and functioned
regularly, and it did not look into the
affairs of the psople seriously. That is
why in the text of the Andhra Pradesh all
party agreemsnt, they have said like
this :

'“We also take note that there are
backward areas in the Andhra reglon
and they also deserve immediate atten-
tion. For the removal of imbalances,
it shall be the endeavour of the
Government to give top priority to the
rapid economic development of those
areas also so that employment oppor-
tunities could improve to mitigate the
bardship fuced by unemployed.”

During the last 12 years, the Govero-
ment did not take serioulsy into considera-
tion the demands of Telengana people.
During the last 12 years, with the forma-
tion of Vishal Andhra, the Government
failed to implement the safeguards provided
for the development of Telengana.

Itis also a fact that the Governor's
Address has mentioned that Rs. 34 crores
from the Telengana fund has been spent
on the Andhra area. The question of
4,000 people having been wrongly posted in
Telengana was mentioned by the other
Members of the House.

It is the Congress and the Congress-led
Goveroment that are entirely responsible
for the misapprehensions and agitations
of the Telengana people. All these years,
these ruling classes have been meking
efforts to develop the country on capitalist
lines, but these policies, instead of remov-
ing the unequal development of the States,
regional disparities, etc.,, in reality have
been accentuating and aggravating them.

Even from the b:ginniog, a section of
the Congress ruling class opposed the
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formation of Andhra State. That is why
our great Potl Sriramulu was forced to
sacrifice his life. In 1952.53, a mulki
agitation was kicked up by a section of the
Telengana Congress leaders. A section of
Congressmen in Telengana demanded the
format on of a separate Telengana State.
They sponsored the Shiv Sena in Bombay
and Lachit Sena in Assam It is always a
section of the Cogressmen who have been
encouraging these disruptive tendencies
and instead of curbing capitalist policies,
thev have encouraged them. Today again
it is this powerfu! section of the Congress
from Telengana. 1t is the Congressmen

who are playing one section against
another, raising these disruptive and
dangerous slogans and misleading  the

people and splitting the democratic forces.
The ruling Coogress Parly npot only
betrayed the Telengana people but they
betrayed workers, peasants and middle-
classes throughout India,

Scime section of the Congressmen who
pretend to be the champions of the
Telengana people are scrupulously silent
about a thousand crores of rupees worth of
plundered property by Nizam dynasty.
They do not demand its outright expropria-
tion and confiscation by the State. Why
do they not utter a word against big busi-
pess magnates like Birlas ?

Regional movements like this would
destory the organised democratic move-
ments. Democratic and united movements
of workers, peasants, students, vouths and
middle-classes comprising both the regions
of Andhra apnd Telengana alone are the
surest guarantee for the realisation of their
just demands and for the redressal of their
legitimate grievances.

All political parties in Andhra and
Telengana areas expressed their opinion in
favour of the extension of this Act for
five years and therefore. | support this

Bill.
15 44 brs.
RE : ARREST OF MEMBER
(Shet J. H. Patel)
SHRI UMANATH  (Pudukkoltai) :

Sir, an hon. member of the House, Shri
J. H. Paicl, was arresied jo Bapgalore carly
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.morniog today. It is four o'clock and yet
no Intimation so far has been received by
the Lok Sabha Secretarfat. It is a serious
breach of privilege by the Police in Mysore.
They should not be allowed to go scotfree
like that. As required under the rules,
they must inform the Spcaker, but they
have not done it so far. [ would request
you to direct the Home Minister to make a
statement about this.

ot my fAad (977) az 42 Weg o
aAar & 1 fEga 97 9% 97 s Arg ar
B ¥ ogur Mo A Wi gux
Atz mifza, A1 & @9 feara g @
LfFmam T AT w@rg ) g An
fafrezz wrgg & grgar sifag fr ag
aar #afnT g & 92 T8 @t ¥ gfagar
ZI

MR. CHAIRMAN : | want to know

if there is any information with the Govern-
ment about it 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The infor-
mation is sent by the State Government
directly to the Speaker and not to the
Home Ministry.

MR. CHAIRMAN : Therefore, let the
Speaker or Deputy Speaker come and then
we will know something about it.

15454 brs.

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE)
AMENDMENT BILL—
Conrd —

st W ouw (wEr) ; avwfa
WEITA, HT TF AT MW gU E, I A
FATET W A AW 7 OFTE g4I
FamAgrar 1 g WO F mqeA
aifgal & sre 77 gazdl § fe 33% gow
S7g a8l faw @, 9 fe o+8 faad anfeo
afes & g Alfeg # ag «@ amEr



